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EGISTRY 

Dt.17 .6 .2002 

ORDERS OF THE TRIBUNAL 

ORDER DAI'FI) 19-o'd-2002. 

Mr.P.R.j.Dash,learned Counsel fat 

the aplicant seeks permission to witdraw this 

C.A. This prayer has oeen made ii'presce of 

Mr.A.K.BOse,learned SSC for the Ufl!Ofl Of india 

apeariflg for the ResOfldeflt5. In the said 

premises,this OA is permitted to be withdrawn 

and is accordingly dismissed.No costs. 

Memjer Judicial) 

Ld.Coufl3el fir the 
aoolicint is resent. 
Notice returned unserved 
from R.-4 With postal remark 
not }cnown, S far as other 
Res)ndentS are concerned 
the At' s 	< n mt 	rec ej. 
ed. 	fikz4e tticeJcre jssu e 
on 12.3.2002 by egc1.ost, 

)ence serjjce of nátjce tre 
ated sufficient on R.-1,1R2 
R3. 1j9.Counsel for the 
ap1jcntdjrected to taJ 
ste7s for service of notice 

R_4 y 24..6.2002. 
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